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~ OR SSA ORDINANCE No. 12 OF 1967
THE ORISSA UNIVER SITY LAWS . (AMENDMENT) CRDINANCE, 1967

[ Promulgated by the Governor of Orissa on the 8th November 1967, published
in an extraordinary issue of the Orissa Gazette, dated the 8th November 1967 |

AN
ORDINANCE
TO AMEND THE UTKAL UNIVERSITY ACT, 1966, THE BERHAMPUR

UNIVERSITY ACT, 1966 AND THE SAMBALFUR UNIVERSITY
~ ACT, 1966 .

WHEREAS the Legislature of the State of Orissa is not in
session; -

AND WHEREAS the Governor of Orissa is satisfied that circum-
stances exist which render it necessary for him to take immediate action

to amend the Utkal University Act, 1966, the Berhampur University 9yiss Act
Act, 1966, and the Sambalpur University Act, 1966 in the manner Orissa Act @

hereinafter appearing ; 21 of 1966
: ' 22 of 1966.
- NOW, THEREFORE, in exercise of the powers conferred by orisee.
clause (1) of Article 213 of the Constitution, the Governor of Orissa
is pleased to make and promulgate the following Ordinance in the p
Eighteenth Year of the Republic ot India :— p
hort e 1. (1) This Ordinance may be called the Orissa University Laws j
roncement. (Amendmeat) Ordinance, 1967. !
(2) It shall come into force at once.
ff“:‘““;o:;‘f;‘% 2. In the Utkal University Act, 1966— | Mofioee yy
W o] .
966. (i) in section 5, after sub-section (7) the following r.ew sub-section

shall be inserted ; namely :—

“(8) The Chancellor may, by an order and for reasons to be
recorded in writing postpone for a period not exceeding
four months the holdirg of elections to the Senate,
Syndicate and the Academic Council.”

(ii) in section 9—
(a) in sub-section (1) —

(i) to clause (n) the following proviso shall be added,
namely : -

“Provided that not more than one person shall be elected
from any one College;”

(ii) in clause (p) the words “or school” shall be deleted -

(b) in sub-section (5) after the words ‘‘one year’ the words
“and four months” shall be inseried.

b

(iii) in section 10 in sub-section (6) after the words ‘“one year’
the words ““and four months™ shall be inserted.

*
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(iv) in section 11 in sub-section (3) after the words ‘“‘one year”
-the words “and four months™ shail be - inserted.

(v) to section 12 the following proviso and the explanation
shall be added, namely:—

“Provided that any graduate of any University established
under any law ordinarily residing in the areas to which
this Act extends shall, on payment of prescribed fees, be
entitled to register himself as a registered graduate of the

University.

Explanation—The expression ‘ordinarily residing’ for the
purpose of this proviso shall mean one who has resided
for ‘a total period of one hundred and eighty days-during
a year within the said areas.”

tondment 3. In the Berhampur University Act, 1966— ©° OrissaAct
Orissa 21 of 1966.
6.

(i) in section 5 after sub-section (7) the following new sub-section
shall be inserted, namely:—

(8) The Chancellor may, by an order and for reasons to be

- recorded in writing, postpone for a period not exceeding

four months, the holding of elections to the Senate,
Syndicdte and the Academic Council.”’ : :

(#) in section 9—

(a) in sub-section (1)—
() to clause (n) the following proviso shall be added:—

“Provided that not more than one person‘shall be elected
from any one College;”

(#) in clause (p) the words ““or school” shall be deleted;

(b) in sub-section (5) after the words “one year” the words
“and four months” shall be inserted. '

iif) in section 10 in sub-section (6) after the words “one year”
the words “and four months” shall be inserted.

(iv) in section 11 in sub-section (3) after the words <“one year”
the words “and four months” shall be inserted.

(v) to section 12 the following .proviso and the explanation shall
be added, namely:—

“Provided that any graduate of any University established
under any law ordinarily residing in the areas to which
this Act extends shall, on payment of prescribed fees,
be entitled to register himself as a registered graduate

of the University.

Explanation—The expression ‘ordinarily residing’ for the
purpose of this proviso shall mean one who has resided
for a total period of one hundred and eighty days during
a year within the said areas.”
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* {vi) after section 12, the following new section shall be inserted,

namely :—
Jransfer of “12-A. Notwithstanding anything contained in the Utkal Orisss Act..
graduates. University Act, 1966 any person enrolled or deemed to 20 of 1966

be enrolled as remstered graduate for life under that Act .
and residing within the areas to which this Act
extends may, within one month from the date of commen-
cement of the Orissa University Laws ( Amendment ) ‘
Ordinance, 1967, exercise his option in writing addressed o
to the Registrar of the Utkal University for continuing
as such registered graduate, failing which he shall be
deemed to be a registered graduate for life enrolled under
this Act, with effect from the date of expiry of the afore-
said perlod of one month.”

Amendment, 4. In the Sambalpur University Act, 1966—

22 of 1966.
° (i) in section 5 after sub-section (7), the following new sub-

section shall be inserted, namely:—

“(8) The Chancellor may by an order and for reasons to be
recorded in writing postpone for a period not exceeding four months,
the holiimg of elections to the Senate, Syndicate and the Academic
Council.”

(ii) in section 9—
(a) in sub-section (1)—
(@) to clause (n), the following proviso shall. be added,
namely :—

“Provided that not more than one person shall be elected from
any one College;”

(i) in clause (p), the words “or School” shall be deleted;

(b) in sub-section (5) after the words “‘one year”, the words
“and four months” shall be inserted;

(#ii) in section 10 in sub-section (6) after the words “one year
the words “and four months” shall be inserted;

(iv) in section 11 in sub-section (3) after the words ““one year” the
words “and four months shall be inserted;

(v) to section 12, the following proviso and the explanation
shall be added, namely :—

“Provided that any graduate of any University established under
any law ordinarily residing in the areas to which this Act extends
shall, on payment of the prescribed fees, be entitled to register
himself as a registered graduate of the University. :

- Explanation—The expressidn ‘ordinarily residing’ for the purpose
of this proviso shall mean one who has resided for a total period of
one hundred and eighty days during a year within the said areas.”




125

(vi) after sectlon 12 the followmg new section shall be mserted
*namely :—

Transfer of %12-A. Notwithstanding anythmg contamed in the Utkal
regisiored Umvers1ty Act; 1966 any person enrolled or deemed to be enrolled ggsg ;g‘
g as registered graduate for life under that Act and residing within
the areas to which this Act extends may, within one month from
the date of commencement of the Orissa University Laws (Amendment)
Ordinance, 1967, exercise his option in writing addressed to the
Registrar of the Utkal University for continuing as such registered
graduate, failing which he shall be deemed to be a registered graduate
for life enrolled under this Act with effect from the date of expiry of
the aforesaid period of one month.” v

1 , ~A. N. KHOSLA
Dated the 8th November 1967 " Governor of Orissd



